ACT No. XI oF 1947.

[PAssEp BY THE INDIAN 'LEGISLATURE)

s

(Reoewed the assent of the Governor General on the 171}@””Ma7'oh 194:‘7)
, Aet further to. amend the Reserve Bank of India Act, 1934.

HEREAS it is expedlent further to amend the ReserveBank
of India Act, 1934, for the purposes herema ter appearmg ; ILof1034
It is hereby enacted as follows:— ’

1. (7) This Act may be called the Reserve Bank of India Shorbtitleand
endment) Act, 1947, 4

{2} It shall come into force on the lst day of Apnl 1947
2. In section 2 of the Reserve Bank of India Act, 1934 (here. Amendment of

after referred to as the said Act), clauses ( f) to (k) (both inclusive) 3?01"!‘)‘;12 Act 11
3,11 be omitted, ;

' commencement

3, In section 4 of the said Act,— Amendment of
) : - ‘ . section 4, Act I
(@) in sub-sc_otion (2), for the words “Delhi, Madras and Ty L Act T

of 1934
Rangoon,” the words “Delhi and Madras,” shall Jbe
’ substituted ; ' ‘

(b) in sub-section (3),—

(1) the words “‘or Burma’’ and the words ‘“‘or Burman”
. wheraver they ocecur, shall be omitted ;

(14) in clausge (c), the words “or in Burma, or’’ shall be
omitted ;

(113} clause (d) shall be omitted;

‘(c) in sub-section (4), the words “or “Burman’ shall. be -
omitted ; ‘

(@) in sub-section (5), the first paragraph and the prov1go

Do thereto shall be omitted.

4. In sub-section (2) of section & of the said Act, for the words Amendment of
“the same proportions as'the shares constituting the original share 5‘;"1%%15 Act TX
apital” the words “such proportions as the Central Board may,

with the previous approval of the Central Government, determine”
hall be substituted.

8. In section 6 of the said A(-t — Amendment of
K (w) for the words ‘“Delhi, Madras and Rangoon™ the words section 6, Aot T

£ 1934
~ “Delhi and Madras’ shall be qubstltuted °
» () the words “or Burma'’ shall be omitted.

.. In dlause (c) of sub-scotion (7) of section 8 of the raid Act,— Amondment of

R section 8, Aot X1
~{g) in sub-clause (w) for the words ‘“‘one Director’” the words  of 193141 ¢
.. “two” Directors’® shall be substituted; - ,

(7;) sub clause () shall be omitted.

©% "In section 9 of the said Act,— . Amendment of -
. . sect
{(z) in sub-sectior (1), for the words ““five areas’ the words o?cligﬁg Aot 12
“four areas” shall be substitnted |

< (6) in sub-section (7 for the words * one or two Persons, as

tho oase may be,” the words “two persons* shall be
substituted, :
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Amendment of <8. In sub-section (1) of section 10 of the said Act, the words-
section 10, Ach IE «or Burma”

of 1934, , in both places where they occur, shall be omitted.

Reserve Banlk of India (Amendment) - “[Aor XT

- Amendment of - “:9. In sub-section (§) of section 11 of the said.Act, for the words

" section 11, Aot 1 “the. C‘oorg Legislative Council or the Burma Leglslature” the
of1984 words “or the Coorg Legislative  Council” shall be substituted.
Amendmentof . 10 In sub-section (4). of section ¥ of the said ‘Act, the words.
sefcfil)%li 18, Aot 1 «und for the purposes of such lot the Madras and Rangoon registers -7
° ‘shall be treated as if they comprised one register only” shell be:

- Ou.uuued

Amendment of 11 In section 1'7 of Yhe said Act,— ;
saotion 17, Aot II
of 1934 ¥(1) in clause (1) ‘the words “the Government of Burma, “the-

.Burma- Railway Board,” shall be omitted ;
(2) in clause (2)—

- (@) in sub-clause (a)—

2

() for the words “India or Burma and pa,ya,ble in India
or Burma » the words “and payable in Xndia'"
shall be substituted ;

(é¢) the words “or a Burma scheduled bank *- shallb be -
omitted ; ' :

L

i i e

A

" (5) in sub-clause (b)—

(4) for the words “either in India or in Burma and paysble--
either in India or in Burma ” the words “and payable
in India” shall be ubstituted ;

- {e3) for the words “a Burma scheduled bank, a pro-
vineial co-opemtive bank, or & Burma co- operative

_-bank,” the words “‘or a, provmela,l co-operative bask’
shall be substituted ; ’
* (¢) in sub-clause (¢),—

(3) for the words “‘either in India or Burma and pa,yable
either in India or Burma’ the words and P yable .
in India’ shall be substituted ; '

- (#i) the words “or a Burma scheduled bank” sha.ll: be
© omitted ;

(44¢) for\*{ he words “a Provincial Government or’ the‘ 2
Government of Burma, »’ the words * or: a, Provmclal
Government,”’ shall be substltuted

2

. ;‘(3) in clause (3),— |

- (@) in sub-clause (), the words “‘and Burma scheduled banks” :
shall be omitted ;

b) in sub-clause (b) the words “or in Burma. exoept Wlth a

scheduled bank or a Burma scheduled bank and ” shaﬂ
be omitted ;

(4) in clause (4),—

(@) the words “Burma scheduled banks,” and the Words
“ Burma co-operative banks * shall be omitted ;

. (b) in sub-clause (@), the words “‘or Burma’ sha,ll be omlts
 ted: :

X
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" {¢) in sub- éla,use (d), for the words “Burma scheduled bank
_provincial co-operative bank or Burma” the ° Words
“or provincial ” shall be substituted ;
(5) in clause (5), for the words “Provineial Governmenbs the
- (overnment of Burma and the Burma Railway Board” the words 4
, “and Provincial Governments” shall be substituted ;
(.6) in " clause  (8), for the. words “Government, & Prov ncml
" Government or the Gevernment of Burma the words ““Govern-
- ment or a Provincial Government”’ sha,ll be substltuted
- (7) in clause (11), the words ° ‘or the G0vernment of Burmaj
shall be omitted ;
_ (8) in clause (14),— _ ,
< (@) in the first proviso, the words ‘““or Burma’ the words
“or a Burma scheduled Bank” and the words ‘“and
Burma” shall be omitted ; B :
(b) in the second proviso, the words “and Burma’ shall be
omitted ; -
~ {9) in clause (15) the words ‘“and the making and issue of
Burms notes in accordance with the law of Burma” shall be
-omitted § . : oo
(10 in clanse (I16), the words “and the law of Burma” shall
be ‘omitted. 7
' 1%. In seotion 18 of the said Act,— : Amendment of
. ) . : " gection 18, Aot 1%
" (a) the words “or Burman® shall be omitted ; ' of 1934 T
- (b) in clause (1), for the words “bank, a Burma scheduled
. bank, a provincial co- operative bank or a Burma co-
operative bank” the words “bank or a provincial co-
operative bank’’ shall be substituted.
*18. Sub-section (3) of section 23 of the said Act shall be Ame;ldmezgt?{ -
section 23, Act
omltted / . oot
14. Sub-section (3).of section 26 of the said Aect shall be Amendment of
omltted : . section 26, Act I
, , o of 1934
" 16. In section 28 of the said Act, the brackets and figure “(7)”” Amendment of
and sub-section (2) shall be omitted. gi‘cﬁ)%i 28, Act I
: Y :
> 18. In section 29 of the said Act, the words “or Burma notes” Amendment.of
shall be omitted. : ~ section 29, Act 11
. of 193¢ :
RS 17. In sub-section (1) of section 30 of the said Act, the words Amendmentof
“or by or under the law of Burma” shall be omitted. 9*;01'?;)011 30, Act IL
O
© 18. In sub-section (3) of section 88 of the said Act, the words Amendment of
“or in Burma’’ shall be omitted. S?GIt!l)%n 33, Act I
[
19, Bub-section: (3) of section 34 of the S&ld Act shall be Amendment of
omlftod seotion 34, Act X%

of 1934
20, In section 40 of the said Act, for the words ‘‘Delhi, Madras Amendment of

or Rangoon” the words “Delhi or Madras” shall be substituted. 8901*"03“4 40, Act 11
O
" ¢1. Tn section 41 of the said.Act, for the words “Delhi, Madras Amendment of
:or Rf‘angoon * the words “Del}u 91‘ Madras » ghall be substltuted Sgcltggz 41, Act I
(4]

- 22. Section 41 A of the sand; Act ‘shall be omitted. Omission of .
. ) , R : o section 41A, Act
. :  IIof1984
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Amendment of
seotion 42, Aest 1L
of 1934

Amendment of
section 43, Act II
of 1934

Amendment of
gection b4, Act 1T
of 1934

Amendment of

- First Schedule,
' AethI of 1934

Repeals

IX of 1042
A X VIII of 1942

XTIV of 1042

© XIX of 1045

GIPD-—81-~1576 LD—456.47=~4,500.

. Reserve Bank of India (Amendment)  [Aor XI or 1947]
“£3. In section 42 of the said Act,— '
(@) in sub-section (Z) the words “and Burma’ shall be omit-
ted ;;

© (b) in sub- section (2) for clauses (b) to (k) (both inclusive) the
following shall be substituted, namely :—

.“(b) the total amount held in India in currency notes of the

Government of India and bank notes,
“(¢) the amounts held in India in rupee coin and- subeld,la,ry
- coin, respectively,
(d) the amounts of advances made and of bills discounted in
- India, respectively,
T (e) the balance held at the Bank,”.

94, In section 43 of the said Act, the words “and from Burma

soheduled banks under the correepondmg provisions of Lhe lawy

of Burma’’ shall be omitted.
25.-In section 54 of the said Act, the words ‘““the Government
of Burma,” and the words ‘“Burma co-operative banks”, in
both places where they occur, shall be omitted.
. 28. In the first Schedule to'the said Act,—
(@) in entry TI, after the word “Assam,” the words ‘“the

Andaman and Nicobar Islands,’”” shall be inserted ;
(b) entry V shall be omitted.

- 97. The following Ordinances are hereby repealed, namely :—
"(7) The Reserve Bank of India  (Temporary Amendment)

Ordinance, 1942 ; oo
(2) The Burma Notes Ordinance, 1942 ;

(3) The Reserve Bank of India (Rangoon Register) Ordmanee,'

1942
(4) The Reserve Bank of India (Temporary Amendment)
Ordinance, 1945 ’ ‘
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